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SHRI DEREK OBRIEN: I am quite sure, the Leader of the House

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No discussion. ...(Interruptions)... If you want a

discussion on this, give separate notice. ... (Interruptions)...

SHRI DEREK O'BRIEN: Sir, 'Kobi Guru' Rabindranath Tagore is a national treasure.

...(Interruptions)... How can he be removed from the syllabus? ... Interruptions)...

MR. DEPUTY CHAIRMAN: Your time is over. ...(Interruptions)... Your time is

over. ...(Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): How can you remove him?

...(Interruptions)... He gave our National Anthem. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Shri Digvijaya Singh. ... (Interruptions)... You
speak. ... (Interruptions)...

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You have not given notice. ...(Interruptions)...

REGARDING DISPLACEMENT OF ABOUT 1600 FAMILIES DUE TO
CLOSURE OF GATES OF SARDAR SAROVAR DAM

sht fefaora Re @ weon) « AT STawTafa A81ey, #9 R 3R A
HERIT & AL A AU 3R o o1l ... (aes). ..

MR. DEPUTY CHAIRMAN: Now you sit down. ... (Inferruptions)... I have called
Shri Digvijaya Singh. ... (Interruptions)...

sft fefraor Rig: A Sovmafa weied, #9 SR 3T A1 ARl & H1eH
d T8 AR fHar o1 & wad 267 & 3fata st TG listed business &, SHHT 3T
suspend BRTY Fifd 31 TS, 2017 BT TRER TRIGR G & IC & d€ B I T
16,000 | SATET faenfid URaRT & Ga+ &1 3MAHT 21 A TP I WHR A, A
G BIE 7 11 awen 41 off, SHST e #1721 fhar g1 AfaR &1 g9 an, &S A
HHE Aew g81 MY Al g8 W a1 T Bife @1 i Bl gen &, et auiE |
faenfi uRaTR agl ux g S1ferd JuTidd 8 dTel € 3R B AN b G B T &
AR IUHTART AEIGd, YoIRTd 9 918 371 Y21 8, a8l UTl &1 el Tel 21 3l
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T AYER TRIER I H U1 &, ORI SEDT hac 20 TR START Y 8T 81 SqH
YIS 31 TS B T8 TR I IC §€ B BTS2 (707 fora 5 3i% 12 3 &)
1 1Y BT o SATBY AT e FHAT ST THT SR B ared 81 7THaT 3N fh|
I & forg - d1fd HERTSE, ORI 3R 7 99 & 16,000 URAR TF Feb! T 3MTH
IR £ 5 31ToT 59 WEqUl UHRYT B B MY T4 G| F AR Al Fad |
3R AT A1Ed & o ey R w59 fava w g=f swrf sl

SHRI VIVEK GUPTA (West Bengal): Sir, I associate myself with the issue raised
by the hon. Member.

SHRI D. RAJA (Tamil Nadu): Sir, I associate myself with the issue raised by the

hon. Member.

SHRID. BANDYOPADHYAY (West Bengal): Sir, I associate myself with the issue
raised by the hon. Member.

sft eRg Fgg (NER): A8y, # W AFFT 9 gR1 So1 U favy & @ &)
g Il g

sft f.ua. gfern (SR wREn: wEey, § Wi 9 9ew g1 SorY Y fawy 9
W B HIG BT G

sfY arett 3FaR Y (ER): STl Agiea ... (aaaem ). .

sft Suwwmafa: e SfSul ...(=@@E)... Not permitted. ... (Interruptions)... No

discussion. ... (Interruptions)... I am not allowing it under Rule 267. ... (Interruptions)...

31} 31eft oFTaR SRR WY, H Fad 71 A BT FI G
sft TRg F1ga: 32 i <IRTYI A T8 1SR 3T £ ... (qET). .

MR.DEPUTY CHAIRMAN: Mr. Ali Anwar, youlistento mefirst. ... (Interruptions)...
I am not disallowing you. ...(Interruptions)... You listen to me first. ... (Interruptions)...
First of all, you should listen to the Chair also. ... (Interruptions)... I am not allowing the

discussion under Rule 267. That is rejected. But you can put across your view.

sft areft 3R I IR, AT Had TH ISy, A W BT HAT 8] 2, T
TToRTd 1 2, FERTg W) & 3R 91 wvan # snfearst W) 1 agf U@ oTat vorg &) Rafa
I ARBR I SATDI | Gfeld WX 21 21 AN § SIaawd signature HRaTHY forgaran
<17 el & o fora! {5 31 adivg 9@ &9 @rell BR <7 - 39 UaR &1 fRafa 99 & g1 31
BT S direction &, gd T #31 7 foraadx i w1 &1 3 & fos <19 9 grafa =&
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BT, S HRMaSt T I el BN, T9 TF S 8! ¥ displace TeI faa ST st
gferd S & RT S Wiell BRAMT ...(FAT B 6. |, "THaT Ja13i" 3faTer 32

MR. DEPUTY CHAIRMAN: All right. ... (Interruptions)... If you want a discussion

give another notice. ... (Interruptions)...

3} 3ref) 3TN IR TE AIfET® Srigie 21 I8 PR SN 31 § g arsdl
21 81 SIR-STaS & B T2 2 ...(TIE)....

MR. DEPUTY CHAIRMAN: Mr. Raja, what is your point? ... (Interruptions)...
SHRI D. RAJA: Sir, it is a very serious issue. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Give another notice. It is not allowed under Rule 267.

...(Interruptions)...

SHRI D. RAJA: Sir, I am explaining the issue. We, three of us, went to the Narmada
Valley. We could see thousands of farmers, men and women, coming and listening to us.
What are they saying? The 1979 Narmada Tribunal Award is yet to be fully implemented

to ensure rescttlement and rehabilitation.

MR. DEPUTY CHAIRMAN: Why don't you give a separate notice for discussion
rather than embarking on Rule 2677 ...(Interruptions)...

SHRI D. RAJA: Sir, these are the tribal people. There is a Government action to
evict them, displace them before any rehabilitation or resettlement has been ensured.

...(Interruptions)...

3ft TR F1eE: W, T IgI TR AW B ... (TEH)...

sft Ya<it v i (SR Ue): Heled, § o9 fawa | I+ 3mue) Hag Bl gl
...(TGET)...

MR. DEPUTY CHAIRMAN: That is all right. Motion under Rule 267 is not

permitted, but you can give another notice. ... (Interruptions)...

SHRID. RAJA: Sir, it is the problem of thousands of tribal people. ... (Inferruptions)...
We should discuss. ... (Interruptions)...

MR.DEPUTY CHAIRMAN: Give a separate notice. Why don't you try for a Calling
Attention? ...(Interruptions)... Why don't you give notice for a Calling Attention?
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SHRI DIGVIJAYA SINGH: Okay, Sir, we will give a notice for Calling Attention.

...(Interruptions)...

REGARDING PRIME MINISTER'S STATEMENT DURING HIS
VISIT TO ISRAEL

MR. DEPUTY CHAIRMAN: Now, Shri Anand Sharma.

SHRI ANAND SHARMA (Himachal Pradesh): Sir, India, since independence,
has followed a Foreign Policy which has been balanced, correct and upholds India's
commitments as well as supreme national interest. We have, throughout our history,
spoken in solidarity with the people of Palestine, their struggle and also their right to an
independent State within secure borders. We recognize the Government post-Oslo Accord
and the successive Governments in India have given support. Even recently, the President
of Palestine, Mahmoud Abbas, visited India and he visited earlier too. Recently, our Prime
Minister visited the State of Isracl. He became the first Prime Minister to de-link, as the
Government said, and to de-hyphenate. It is the prerogative of the Prime Minister of India
as to which country to visit and not to visit. We have diplomatic relations with the State
of Israel too. But, Sir, day before yesterday, there was a meeting of the Prime Minister of
Israel with the Heads of Governments and the leaders of the European Union - the Czech
Republic, Hungary, Poland, Slovakia - in the Hungarian Capital of Budapest on the issue
of and the conditionalities EU is imposing on Isracl's association with the EU. The EU
has this practice and they were asking questions on the settlements and the illegality of
the settlements which occur in the West Bank, which is creating difficulties and problems
for the Palestinian people. In that meeting, the Prime Minister of Isracl, Benjamin
Netanyahu, asked the European leaders as to why they were asking such questions and
putting conditions, whereas the big countries didn't ask him those questions. Then, he
went on to say, Sir, as reported by the leading Israeli daily, Haaretz, and reproduced by
most of the European papers, that recently, Prime Minister of India, Mr. Modi, visited
Israel from July 4 to 6. He skipped Palestine and he told me, "Prime Minister, Netanyahu,
India needs your technologies; India needs water; my people need water. I can get it from
here." That is good. But then he says, "Why should I go to Ramallah, where they cannot
give me water? They cannot give me technology; they cannot give me strategic support."”
This was a private conversation. Accidently, it got caught as the reporters' mikes were

switched on, the 'hot mike' as they call it. Before they realized, it was all over the world.



